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 RESGNDENT(S) 

FOR THE APPLIcANt(S) 	. W. Mr.S.Roy fez the appik.. 
MR. 
MR. 

— 	 MR. 

FOR THE RESPONDHJTS 	..IVR. 	A 
I$4 	 flUUL. 

C.G.s.c. 
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ORDER 
S S S S • 4 S iii 11444145 iI•I-4I I•S4• S S S • 0I• • •I 

Mr.S.Boy for the applicant *  tsssue 
notice before adntssjon to the róspondenl 

to show cause as to why the application 

be not aitted. Ieturnable on 4.9.95. 
In the meantime the rospondents are 

expected to c nplith the pAgibal 
order wherà under 	 e dispos.d 
èf the application., for payment Of the 
eount of arrcars of special pay wIthin 
a period of thre ionths from the date 
of receipt of the order. 

Mr.A.K.Choudhury Add1.C.SS.C. 
seeks to appear for respondert tb.l(a). 
However, notices be directly issued to 
th* said respondents. 

Vice-Chairman 
am 

irs 

L 

3 
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4.9,95' 	 1r S.Roy for the epplicent. 

Mr A,K.RChoudhury,!dJl.C.C.S. 0  

tdrthe respdndents. 

The-respondents .iaie not so far 

decided . tho aPplication of the applicant 

filed in February,1995 pursuant to order 

	

-, 	 dated 14.12.94 in thóo.A. Mr Roy there- 

?oris'right in submitting that a final 

operative ordermay be paised in terms 

of.paragraph 10 of the order in the 

0.A, and the respondents may be directcd 

tó' iñpierneñt the same. We however, think 

- that some more tIme may be allowed to 

the respondents to decide the applica-

tion before such order is passed. We 

	

• '..,.., 	 S 	..... •.• .thcrefqra dtrect the respondents to 

dispose of tie applic.ation of the 

... . . .............applicent-uithiA.à.period.Qf six weeks 

from the date of receipt of the copy 

• 	
of this order. Itis made clear that if 

no decision is taken within that time 

then having regard to the provisions of 

the Act we may proceed to pass final 

order as prayed without waiting for the 

disposal of the said application. 

	

- 	 0.A is adjourned for admission to 

3.11.1995o 

Mom or 	 Jice-Chairman 

p 

' S 
\ 	5N. 

S . 	 -•--.. 
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3,11.95. 	Mr 3.Roy• 	l9a!e. 

1r A.K.ChOUdhUrY,dd1.CSG.S.0 for 

respondent No.101 

Mr R,arma for flr S.P.Katakj,standjn 

counsel of the Govt. of Tripura. 

Th respondents request for 8 

weeks adjournment. The appljatjon is 

accordingly adjourned to 15.12.95 for 

admission. the Govt. of Tripura is espc-

ted to pass the fInal order on the 

application of the applicant which they 

were directed to pass on 4.995 before 

the aforesaid date, 

M4
04 er 	

Vice—Chairman 

pg 

I 



	

15.12.95 	 Mr 	S. 	Roy, 	Advocate 	fo 	the 

applicant, from Agartala is not present. 

Mr A.K. Choudhury, learned Addi. 

C.G.S.C., and Mr R. Sarma for Mr B.P. Kataki, 

Standing Counsel for the Government of Tripura, 

re present for the respondents. 

• 	. - 	. 	* 	•. 	* 	.. 	. 	 The learned counsel for the respond- 

ents produced a copy of the order passed: 

by the Government of Tripura (Appointment 

• end- Services Department), No.F.23(1 18)-GA/93 

	

• • 	 dated 1.12.1995 and submit that as the relief 

•. • : . nrayed in the O.A. has already been granted 

to the applicant the O.A. may be disposed 

of. The order shows that the Governor has been - 	- 	
pleased to sanction the payment of the speacial 

• 	 _ 	 . 	.. 	•. 	 4.1. 	 - 

• 	 -. 	Day in accordance with the order passed by this 

	

- .. 	
. 	 Tribunal in the O.A. However, we find from the 

order that the sanction is provisional and it is 

	

::..1 	 •i 

• 	 . 	. . . 	 nurported to be made subject to the decision if 

the Supreme Court when it is given in the SLP 

against the decision of the C.A.T., Chandigarh 

• 	: 	 Bench in Pritam Singh -vs- Union of India and 

others. By insisting upon such undertaking the 
I. 

• 	 • • 	 respondents are. trying to subject our oder 

	

• 	 in the O.A. to the decision in appea' which is not 

	

\ 	 . 	 filed against our order but in some other case by 

• different Bench and in respect of different 

Dartiês. We are not able to dispose of the 

Application as the applicant will have to be heard 

on the point of this undertaking. 

The Government counsel for the Stat' 

of Tripura shall take necessary instructions from 

the Government in the light of above observations. 

O.A. adjourned for admission/orders 

to 29.1.1996. 

A copy of this order be sent 

to the applicant for information and informing 

d- 2 him further that he may remain present either 

in person or through Advocate on that date 

failing which the O.A. may be disposed of in his 

j$. /'vJ 	/ 2_'7/J 	 • 	 absence. Copy of the order may also be furnished 

to Mr A.K. Choudhury and Mr R. Sarma. 

CIA 

Vice-Chairman 

Member ' 

	

nkm 	 - 



4 S  

O.A.131/95 
4 

Mr. 5 .Roy for the applicant. 
Mr.A.K.Choudhury, Addl.C.G.S.C.(in 
o.A.128/95 to 132/95 and Mr.G.Sharma 
Addl.C.G.S.C. in. O.A. 159/95) for 
respondents. Mr.M.R.Pathak for Mr.B.P. 
1ataki for Respondent No.2 (in all 
matters.) 

In view of our observation in para 10 of 
the order dated 14/12/94 in the 0.A the under- 

taking directed to be given and the provisiona5 
sanction appear to be in order. 3oth counsels 

41 inform that the applicant has already given 
17 OO  

undertaking and the payment has also been made. 
q. Hence nothing survives in the O.A. for decision 

,, 	a& O.A. is accordingly disposed of. Thjs order is 
without prejudice to future proceedings in the 
light of Supre Court decision if arise. 

Member 	 vice.u'Chajrman 

im 
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(See Rule i.) 

O A. NoXeM.,/1995 

•1 

tl 

jWPLICjTION UNDR SECTION 19 OF TTh ADMINISTRATIVS TRIBUNjJ 

ACT, 1985. 

Title of the Case s Sri Naz'esh Chandi'a Deb •.,.. pplicant 

Union of India & 2 others ....................... Respondents. 

INDEX 
- 

S1.No. Description of documents 	Page Nog 
- 	

- 

 

reliedpon z 

4pp].icatior. 	........ 	1 - 	9 

STN EXURS 1 Judgment and Order 
passed by the 
}bn'ble Tribunal 
On 14.12.1994 	10 - 25 

30 	ANNIJR — 2 Representation of 
the Applicant 
dated 3.2.95 to 
the Respdt N0.2 •... 	26 

Qw 

• 	 - 

Signature of the Applic ant, 
S S S I S S S I S I S S S S I S 

 ..............  S S S I I S S S • S S S S SI S • S I • S I S 

For use in Tribunal's Office 

I Date of Filing $ 	 ) 
OR 

Date of receipt by 	 5 POSt. Registration S 	 Signature 
fbr RJGISTRAR 
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IN THIS CINTRjj, AD14INISTRATIV1 TRIBUNAL 

JWAJJATI BNC1! i GUWARATI 

0. . No.,.......,./3995. 
BgTwEN 

S hri • , JJ 	F11rpb  DP 	 APPLIC A1 T S. 

AND 

Union of India, - represented by the 

Secretary, I{nistry of Pe3rsormel, 

Public Grievances and Pension, 

(Department of Personnel and Training) 

bverninetit of India t New Delhi; 

The State of Tripura, represented by the 

Chief Secretary to the aDverament of Tripura, 

Agart ala; 

The Accountant General, 

'ipUra : Agartala; 

.............e,..... R3P0NDE.NT3, 

1. Particulars of the Applicant s 

I. Name of the Applicant s- Shri Ne'eg1j Chandra Deb 

II, Name of Father 	s.. Shri Upendra Chandra Dab 

I]:I. Age of the ipplicant 1. about 61 years 

IV. Designation and parti... 

Culars of Office(Najne 
	Director of Land Reords & 

and station) in which 
	Settlement, Gqvernment of 

employed or was last 
	2rpura : Agarta1. 

employed beibre ceasing 

to be in service 	IM 

. 

cont.,,. .p/2 
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V. Office address $4I 

VI Address for serving 

Notices $ 

2. ParticUlars of the 

Respondants $ 

ibes not arise Since retired 

on 29/211992 

"UPEBRA BIJAwffl " 
Rnnagar•ibad No.5, 

P.O. Ra1nnagar S AgartalqL 

West Tripura i PIN 799 002 

I, Nje of the Respondents s (a) Union of India 

State of Tripura 

The Accountant General, 
Tripura. 

II.flame of Father $ 

fli. Age of Respondent S 

IV. Dasignation & Particu... 

lars of Office (Name 

& Station) in which 

employed $ 

Ibes not arise. 

Does not arise* 

Ibes not arise. 

V. Office Address t (a) Union of India.srépresented by the.. 
Secretary, I4inistry of Personnel, 
Public Grievnoea and Pension 
(Department of Personnel and Training• 
bvarnment of India, New Delhi. 

The State of Tripura - 
..reDresented by the 
Chief Secretary, cbvernment of Tripur 
Agartala. 

The Accountant General, 
Tripura $ Agartala. 

VI Address for service 
of Notice s 	As aJove. 

0 
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1 

3. Particulars of the order 

agáins t which the 

application is made I 

3 	:... 

Pursuant to the Judgment and Order 

-1 

passed by the lbn'ble Tribunal on 

14.12.1994 iii 0. A.No. .)é 2. ./1994, the 

Petitioner submitted an application 

to the Respondent No.2 on S'2, 1995 

for payment of Special Pay due tothe 

Petitioner for the period he held 

"B.'Pogts" in Schedu1.11I of the 

IndIan Mministratjve (Pay) Ruleg3964,. 

but the Respondent No.2 having declined 

to repond such representatIon and 

thror refusing to pay the Special Pay 

as demanded, the Petitioner files the 

present application for appropriate 

direction upon the Respondents. 

4. Subject in briar z (I), 	That, the applicant while lrlding 

the post in Tripura Civil ServIce 

Grade..I was appointed to the LA. S. 

Cadre Post on . .,. in the 

Senior Time Scale of Pay. The Government 

of Tripura granted Special P ay @ Rg,200/. 

per month lbr the post held by the 

applicant but the applict could not 

get such Special Pay as the applioant'g 

basic pay was fixed at the maximum of 

the Senior Time Scale i.e. R.4 0 700/.. 

The Respondent No. 2,in the mean time, 

on 6,4.1987 doubled the existing rate 

0 
	

coat.4 • .p/4 
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of Special Pay subject to a niaxlnrntn of 

Ha. 5001a. per . month with effect from 

	

1.1.1986. 	 S 

(11). 	That, the. espondent flo, 1 by Notifica.. 

tion dated 6.8.1993 in G.S.H.No.535(i) made 

Indian MJflIrllstz'ative Service (Pay) Fifth 

Miandment Rules, 1993 for the purpose of 

amending the Indian Ad1niriistpatjv, Service 

(Pay) Ru1e,. 1954 in the ib].lowing manner: 

" In the Indian Administrative Service 

(Pay) Rules, 1954, in Schedule1.III 

Under heading a. "Ba.Potg" carrying pay 

in the Senior Time Scale of the Indian 

Administrative Service under the State 

Cbveraments including posts carrying 

Special Pay in addition to Pay in th e  

Time Scale." 

In paragraph (3) sa. 

(a)* the first proviso shall be omitted; 

(b) e  in the second proviso tile word a. 

'further' sha1l be omitted; 

And the said Fifth ftmendznent Rules was given 

effect to with effect from 6.8.1993 most 

arbitrarily and capriciously by the Respondent 

No.. and by giving affect to such amended 

Ruleg with effect  from 6.8.1993 instead of 
1.1.1986 a. the date vAien the Revis ion of P ay 

Scales of the Central (bverrtment employee5 

coat. . , .p/5 
S 
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was given effect to, it has caused discrilni.. 

natory treatment to the I.A.SoOfflears inclu.. 

ding the Petitioner who held such "B..Potg" 

in Senior Time Scale, 

(III), 	That, the Petitioner filed O,A.No.? 5 ./94 

before the ibn'ble Tribunal for quashing 

and/or modifyingfanending the provisions of 

the Indian Administrative 3erviees (ray) 

Fifth Amendment Rule 1993 for the purpose 

of giving effect of the amendment with effect 

from 1.1.1986 - the date when the revision 

of Pay..soaleg were given effect to and also 

for an order directing the Respondents to pay 

SpecIal Pay @ Rs e 	 per month from 
22/8/88. to 3]/%90 	D@Rg.600/ per month 

o 	 to the 

applicant which he Is enti.ed to by virtue 

• of holding the post in A.I.S.Cadre in the 

Senior Time SCil and the Th&ble Tribunal. 

disposed of the said O.A. . 	on 

14. 12. 1994 with the following direction * 

" In the light of the above discussion and 

with the position of law being discussed we 

direct the applicants to apply to the 

appropriate authority for payment of the 

amount of arreal's of the special pay as 

Claimed in the respective applications, 

The authorities concerned may,  take 

administrative decision and pass suitable 
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orders on those applications subject to NN 

the second. proviso to Rule 3 under the 

heading "B..Potg" in Schedule III of the 

lfldiafl Administrative (Pay) Ruleg 1954 

and eligibility of each  of the applicants 

with reference to the periods for which the 

payment is claimed. Such application to be 

filed within one month from the date of 

receipt of a  copy of the order. The 

concerned authority,  shall dispose of the 

applications as fr as practicable within 

3 months from the date of receipt of the 

sane from the respective applicants." 

A Copy of the Judgment and Order passed by the 

}bn'ble Tribunal on Ql.12.1994 is annexed and 

ANNEX  1. 	 marked AJiNIXUR 	1. 

(IV). 	That, in accOrdance with the Order passød 

by the }bn'ble Tribunal (/nnexure - 1) the 

applicant submitted an application to the 

Respondent No4on 32. 1995 for payment of 

the Special Pay, but such representation has 

not been responded and thereby the Respondent 

NO.2 has refused to pay the Special. Pay as 

Claimed by the pplict. 

A copy of the said repres entation submitted 

by the applicant on 	2.1995 is annexed and 
ANSX 2 	 marked .flJNXUR1 	2. 

cont....p/7 
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5, Jurisdiction of 

the Tribunal s 	The applicant declares that the subject 

matter o the petition and provisions 

of Rules agaInst which he wants redressal 

is within the jurisdiction of tl,e Tribunal. 

LimitatIon : 	The applicant further ded ares that the 

application is within the limitation 

prescribed in Sec.21 of the Administrative 

Tribunal. Act, 3985, 

Picts of the Case $ As stated in paragraph 4 and Bub4.pox'as 

(I) to (IV) thereto, 

Details of remedies 

exhausted : 	In accordance with the Judgment and Order 

passed by this Jbn'ble ii Tribunal on 

1402.1994 in O.A,No..1.,/1994, the 

Applicant submitted an application on 

1995 vicLe Anneure 2 to the fiaspdt 

No.2, but wit1xut any response, 

Matters not prev 	 That, the PetItioner filed 
ously filed or pending 	of 1994 Lbr grant of Special Pay 

befbre any other Court , and such case has been disposed of 

by the Ibn'ble Tribunal on 14. 12.94 

(ânnexure i) and accorIng1y 

having not received any replr to 

his repregentat!on datedG2,95 
(lnr1exure 	2) the Pet 
files the present petition. 

coat,. ..p/8 
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1.0. Reliefs sought * 	In view of the facts mentioned in the.~ 

foregoing paragraphs, the Petitioner pray ' 

for the following reliefs $ 

(a)* 	for an order dIrectIng the Respondents 

to imp lenient the Judgment and Order of the 

lb&ble Tribunal dated 14.12.3994 in 

No, 152j3994 and to pay SpecIal Pay @ Ro4OO/.. 
per month from 22.8.88 to 31.5.90 and 
@ Rs.500/.. per month from 1.6090 to 29.P,92 
to the Applicant which he Is entItled to by 
vIrtue of his lDldIng the post of I.LS.Cadpe 

Post in the SenIor Time Scale as mentioned 
above. 

(b)e other reliefs which the Applicant is entitled 

to under the Law and the  equity. 

Interim Order, if any, prayed for t NIL. 

cant.... 0 .p/9 
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11. Particulors of Postal Order/Bank Draft in respect of 

the Application Fee * 

 

 

I II. 

'V. 

Number of Indian Postal Order i 1 
	

of R.5O/.i 

Name of the Issuing Post Office * 

Data of issue of the Postal Order * 	 - 
I  

Post Office at which payable z 	Guwabati. 

12. List of Enclosures s 

Copy of the Judgment and Order passed by the 
Ibn'bla Tribune]. on 11,12. 1994 in 

Copy of the reregentatjon submitted by the 

pplict on 	2.1995 

Vokalatnama. 

Postal order for Rs.50/. No... .07. 
VRI FICTION 

i t  Shri Raresh Oh Dab 8/0, SrI Upendlb a  Cli Deb 

aged about 61 Years, retired from Government service as a member 
of 10 9  resident of — Ramnagar, Ibad 110 0 5, P.S,Wost  Agarta1, 

District West Tripura : in the State of Tripurap 

do hereby verify that the contents of paragraphs 4, 4(1), 4(11) 0  

4(IV), 7, 8 and 9 are true to my personal knowledge and the rest 

of the Lbregoing appUoatjon are my humble submission and prayer 

and that I have not suppressed any material fact. 

Dated 	Ju1j, 1995. 
/  

Place * 	 Signature of the Applicant. 
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CCWTAAL 	NTHAu1 IC T R I 	 ,GUJAHAT I 	!CH 

Datc cf Od 	
Ihis th ith Dy of 

Justice Shri.IN.Chdhsri,U1cc fl' 

Shri G,L.Sng1yii, M e mber (AdrniniStt,it'e) 

Shii S.K.GangUii 	 . . . 
	pplic ant 

Va 

Urdon of India 	Oro 	 • • . 
Repofldeflt5. 

Shri S.N. CuptE 	
. . . Applicant 

Union of IndiE 	Ors. 	
. . . Respofldt5. 

Q.1o.15O/9  

Shri Chidnflda Bardhfl 	
. . . Applicant 

Vs 

Union of india 	ors. 	
. . RespondEnts. 

Shri D.K.6h8tth8ie8 	 . . ,. 
Applicant 

H -'1s 	
- 	L 

Union of India 	Os. 	-. 	

. . . RespofldtS. 

0.A.No.152/ 94  

Shri Naresh Chan3 Dab 	 • 	
• Applicant 

-Va'- 

Union of India 'ors. 	 , • . 
R .esponden.tS. 

0.A.No.153/ 94  

Shri' Suk1ndu gjkash Sen 	 • . 
. AppCaflt 

-Vs .' 	 . 

Union of Indi$ &.O. 	 • • 
. Resp0fldflt5 

For the Appltif)t3 9 
Shri S.Roy, Ad,oCate in all the 

applications. 

For the R3 on 	 r' rt ; 	r G.Sarmo,Add1aC.G1S 	in all the 

• 	 applicatO. 

-7777-7 
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All t hc above applications involvr same quEstions 

and the facts crc cltoEimi3ar, hcncc thes 	e bcinQ 

disposed of by th$t ctmmon order. 

All th€ sik applicants are retired lAS orricerso 

Their grievance s that they have been dcni.e: special pcy 

from the date of tnc?lr respective appointm9its to the cadre 

post in the senihr time scale in the lAS till the date of 

their r.etiremcnt end that that action of tha respondents 

is illegal and has CCUSEd great hardship to then. 

Applicant in 0.A.90/94 Shri S.N.Ga.:uli c.lams 
	S. 

special pay at the rate of .400/— per month from 19..68 

to 31,10.91 on which date he retired. The e:pliant in 

t the rate cc  .500/—per 

month for two pcv4ods namely, 	 to t 	and from 

7.1.94 to 28,204Bhd at the rate of F.400/—.per month for 

the period from 2i63.88 to 6.1.94 (The learned dounsel for 

the applicant; ststi6t that this is the cotret claim and 

there is somw error in that respect In prayer ciaue-.b). 

The applicant rtied on 28.2.94. The applicant in Q.A. 

150/94 Shri C.N,E1itdhan claims special pay at the rate 

of Rs.500/i- per month from 18.3,90 to 31.7.90 and 4,11.91 to 

12.5.93arui at the rate of I.400/-.per month from 1,8.92 

to 3.11,91 and i3,5,3 to 5,8.93. He retjrcd on :31,3.914, 

The applicant in O.A.151/94 Shri D.K.Bhattecharjee claims 

special pay at the rate of .500/—per month from 13.5.88 to 

1.1.89 and at the rate of I.400/—per month from 2.1.89 to 

H 
contd... 

7 

• 	
H•' 	 .:. 
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31.12.92. He rtid forn service on 31,7.3. The applitant. 

in cL.152/9' Sh'i NersI-  Chanda Deb claims special pay 

the rate o f tt.4ti0/per iliphth from 22.8,88 to 31,5.0 and at 

the rate of 500/ipct 113n€h from 1.6.0 to 22.92. He 

retired frpm scriice on 29.2.92. T hc applant. .&n 0.,153/94, 

Shri Sukheniu Bikaeh Sen claims special pay at the rate of 

.500/per nnth rim 57,84 to 27,12.88 and f rpm 18.4,90 to 

31.70.92 and at the rate of .400/-per month from 28.12.88 to 

17.,90. Shri S.N.cianguli was appointed to the lAS cadre post 

on 19,8,88 4  Shri S4N0jpta was appointed to the lAS cadre 

post on 15.5,87, Shri C.Bardhan on 18.3.0, $hri O.K. 

Bhsttacharjee on j3.5 4 88, Shri N.C.Deb on 22.6.88 and Shri 

S.B.Seri was appointed to the lAS cadre post on 5.7.88. The 

applicants on appointment in the IRS cadre post uerc fixed 

in the senior time a'cale of I2OO-15th an 26th-1003700125 

r! a;.- -, r - 	c, f 

namely .70O/-. 

4. 	Clouqp 2 01 ,1dor the háding "8 - Posts aarrylpg pay 

in the seniOp time 5Qa*e of the Indian Administrative Service 

under the State Gouernmnts including posts orrying special 

pay in addi'ior tO 013y to the  time 8cale in $oheule iii of 

the Indian Admini,414tive Se'vice(Pay) Rules 1954 0  provideB 2 

0 ç2) the $tate qovernent CoOerne 
h41l be competent to graflt.a special 

• t4y for 8flypf the posts øpecified ir 

	

his part of the Schedule,either 	diø 
,idualXy or with referahce to a group 
or clsO of such posts : 

(3)The amount of any special pay whiCh 
n'y be sanctioned by the State Govern 
ments under s clause (2) Shall be 
l,300 9  W..400 j  ft.450 or 	,500 as may, 

om t4me to time, be doto;iined by 
the State Government concerned 

Provided that pay plue special pay 
not exceed the maximum of the pay scale 
o which special pay is attached 2 

a 

I'\ 

contd... 

/! 

.4 



litiJ 
contd,... S/-p 

	

.-'- 	—- As  

- 

Pi'ovided further that the py in .Selcctiôn 
ade together with 5pCj9l pay ahall 

rAA exceed .615O per honth,' t  

U e, are ccncerflEd with the firat pro'iao of—*tra clause 3 which 

providEs the .,  thi )cAy shall riot EXCeed maximum àf the pay 

toqthct witri t he 	iecil pay. As Ftated earlier the pay is 

mèximum Of1d the O pplioants unt the spe1al pay as 

claire by them to he drd thereto within the limit of .6150/ 

per rrnth unde ts ecqrd proviso 

50 	 The fi 	øling 	te• application has presumably been 

occasioned by reason of the Indian Administrative Service(PaY) 

5th Amendment Rul*s 193 which came into force from 6.8,93 
of the 

(Arnurc 7A ji 0,A O/9).Aflend 	Pules have been made by 

the Central Government after c0flsult5tiOfl with the State 

Governments concernd in axrc4.se of the powers conferred by 

sbsECt1Ofl(1) of Sctio 3of the All India Services Act 

1951 (i t o  it5i). These rules bmit the fi rst proviso to 

clau5e 	uner trc i ading 	 F 

time etc. in 	hedui* 	of' he Indian Administrative Service 

(Pay) RuleS, 	
Tt'a word 'f.irther' is omitted from the 

second prey. Ptir thereto the position was that by virtue 

of the first 
0  roVi*0 of l8uSC 	special pay was not paid. 

The respondent No.1 have prOdLced a circular issued by the: 

Government of Indi90 MthiStrY of Personnel, Public Crievancea 

nd Pensions  (Depa teht of PGrsonnel & Traininr) bearing 

Nb,11OO/75/8715() dated 21.1.68 (Annexure 	
in D.A. 

90/94). However, WO find that to be not relevant for the 

question 
on hand as it relates to personal pay and not to 

special pay. In the respective written statements filed by 

Union of India, it is contended that the applicantS (in 

	

respective eases) 	
not eligible to draw any special pay 



- 

04 

in v i c of tc ljttin pcd by first proviso to clauec 3 

• mcntibned above it i also contended by respondent Wo.i 

that the rstlønp3 	ehind tht restrictofl effcctivC prom 

1.1.86 6u b s eq u tit., to the rcommerd8ti0fl5 of rourth Central 

Py Commission 	to cnure that officts in'thesc gredes 

ecal and JAG of' thc. lAS) who terc drauir2o (i.e. senior tin  

pcil pay dd not draw rnor py than the ofuicer who uec 

in the resp6ct iv e hici j cj grades but were not in receipt of 

any spec iel pay. The dspefl5atiOfl In the Sclbction Grade 

of the 1IS to alIdw psy and special pay upt i.6150/— in 

the reviSF(I py O.iZOIE$ as per the second prcJiO to clause 3 

has been in eistartbE so as to maintain an4ntcr service 

parity with the ;pst of JIG In IPS which is a super time calc 

of this aervic whoe psy Scale is .5006ThO/. This 

r 	 • 	
1, 

under conaideeti0n. Slhce tjt1l tht fifth emirdmer!t of th 

Rules aforeSaid tfiE provISOfl was to limit the pay to the 

maxinutr of th e  oal and special pay was not to be paid the 

applicahts had o 	asiOfl to demEnd the same. The fifth 

amendment Run CEmE into force artet applicants except tio 

applicants io 0A.9/94 (S.N.tUpt) and in 0,A,150/94 (,N. 

Bardhan) ijad 	jxbd 4  Tho applicants contend that the 

benefit Of the rirth amenrimant Rules 1993 ohould also be 

extended to thnt arid they should be paid the 
arrears roz 

the periods f'o which they hav* cicirned the Special pey 

in the re3pCt.I.Ve tippUcatofl6 by applying those ru1c. It 

is contended y Mr Roy that althoucih the ruleS have not 

been made expS51Y applicable retrospectively the benfi.t 

thereof cdhflbt 00 dehied to thOse IAS • ciff'iCEtS who had 

/ 	 oontd... 6/- 

a 



pricT,  to the dute of the amandent j,  

o d  WhCh r z 	bE,  ci 	 ss cut oft cit.e, it j a 	bitt 

Li c 	r ; tclity fr diff rentiitirçj between 

th of iic 	who 	ted prior to the cut: off cizit 	nd 

thoac who ret$ ied t,fter, that the offceit who retirEd 

earlier and thu of (;Lc etf who are in service after the cut 	 H 

off datu fs , h0rDgElneous group ho'ding the same post end 

	

V 	cannot be dividad into o1sea artficielly, that making 
fA 

the amended r 4e prospectiVe in operation has resulted in 

diccrininatiOn bejr4 04iU5ed to those. officers who have 

retlied priot to the cut off date like the applicants 

except two. In this connection reliance i8 placed on a 

decision of the Central. Administrative Tribunal, ChaciciiQarh 

cch 

 

ti,6 cf,5P or Pitam Sjngh vs Union of India & Ora. 
-v-n- 

	

k 	reported in AISL5 1990(2) (CAT)  56A In that case constitutional 

of special py in the Case of lAS oIf'icers in the Time 

Scale of Junior Administrative Grade as contained in Rule 9 

clause 3 of the anded Pay Rules was challeng6d. It was 

held that 6pparerltiy there is no ratioflal basis for 

differentiating 	JOp ptfiCOr8 who are in the senior 

time sca1u/4niQ 	iniiçttrative grade and officers who are 

in the selection gtodo of lAS in the matter of spacial pay 

V 	and thus th pro4iiiph (Rule 9 clause 3) violatesdoctrine 

of equality pnqhTjn0d 4.n Articles 14 and 16 f the 

Cotitutione It,aO uharved thuss- 

H enti in order to ensure equality of 
• 	 trirnUnt etWeen two eets of officers, 

thO 	sitroviso to cl.auae (3) ? 

	

k 	 Scd4E'4 II. or Pay Rules under the 

/Jr 	ti 	ac.8 of 
Vunder the State Governments 

tc, inbludinQ posts carrying epeciøl 
pay ir addition to pay in the t.m6 scale 

aS jimended by h-uie 	gf - thoPaym-ed.d)- 

t'J 
' Lc- 



. 	L ;. 	 : T: - 	--•-- 	 -.. 	- -- 	. 

. 	 . 	. 	a7. 	 . 	..- 

•.: 	 ILJ.E 	c:f 	 Rui, CEnr,ot 
br 	 arcJ i 6 liable to b e qua.c 

bS rig v 	I 	f A ttjcie I 4 	ri 16 of 
th 'C6rt1tjtion," 	Z) 

Conc5tcflty wtr thé Fincilngr following otdcr wr.c ,  psc 

rring to thi Fy OulFe as axiat.ctci prior tc the r ifth 

Irndrert i.ritrou:Ecl dr 6.8, 93; 

The 	ndn,t to Sohadule.'.11l to Py 
KU11.j. under the heacLing "B.Postt, ccrrylnç 
pep' in t1lil senior time scale of the IAL 
unri1: t 	tat Governmtnts irecludjn 
P0,1J6. csr tying speci3, pay in addition to 
py Oifi tka sle as per rule 9 of the 
omei,dcl P, Rula&'£ quashed to the 
øxtnt p viial)h1eto leys dcun that 
the py plus special pay shall not exceed 
thi 06xiM1.1rq Of the piy ecale to which 
thEipec1e pay is attochado at being 

tc dijpiritozy And ult.i'0 Vitea or Articles 
14 60d6 of tt)8COn5tjtUt4Qt, n othv 
WQIC 0 the spci&1 Pay attached to a post 
s4i. ts pajd to the lAS officet in 
adcRUon to th pay in the seniQL' time 
scEi/jLr%or ec4mthjstratjve nrad*, Hrwe'. 

un1Iected,' 

6 	Thiz de i'ion ws rendered on 200.89, Apparently 

mpndment wa induCd thereafter by the rm Amendment 

Rules 1993' from 6,893, The amendments are'in tune with 

this decjsin. A 	egda this decision the respondent No.1 

submit in their writen statemer!t that the respondents 

have filed sn SLP sgaiflst the judgment in the $uprame 

Lourt which has been admitted in September 1989, tlowever 

no stay of the .ijpuaient;stjon of the 1 ribunj's judgment 

was granted1 With the tasult the ceiling was not applied 

in the Case of the applic;ants (in that case) and their 

pay and special 	together was allowed to exceed the 

qflaxirnum or 1hi 	 pay scales in which they 

Were placed on pivistonl besis, subject  to the 

j 



-8 

cut.conf, of f.hc SLP 	The rE5pcniEnt 	tie fut.hEr sttd 

t n:: in a rc' .J iitrd 1'c fr.enc 	rndc. to t. hE Union Ministry of 

La , thct Mirij.st.ry opined  t.ht the C1 ' 	judo 	nt. rri.y b(I 

i rn i e mrt cd In I.E pect of t he upp i C 	C1 I y e nd if considered 

ne:escry, it 	)' he 	e):tflded to 	afl by tkinç 	edmiris 	rat.i it 

diion 	In this bhilr. 	The lanquEce of the 	praçraph Is not 

clear. In the CC)ntt, the ef'erEncE  Eppars to be macSe to 

the aplicant In the two cases bEfore the Chr%dIgerh Bench 

died on 20.3.0 (Prltm $inghcse) (suprc) s  Even though 

acc rdinc to the written statement the Ministry of Law had 

opinEd that .f' poniderec$ nepessary the benefIt of the said 

jud:ment may b€ ended to all by takinc administrative 

de:sion in that hrhalt, yet no such decision has been taken 

by te Government So as to cxtend the same benefit to the 

in 

pa:a 1 of the written statement the No.i have 

stated as follows 

in the meanthile, Government or India 
suo motu initiated action to consider • 	 . 	C:harlçjes in the Pay Rules so as to 
itigate the genuine grievances or the 

promoted officers to the maximum 
oxtent.possible. As a result, it was 
decided that since the said ceiling 
had been Llorking mainly againt the 
ir4etests or the proroed orrl.cers, 
'this ceiling need not be contnued in 
the Pay Rules. Accordingly,notif'icationg, 
weto issued on 5.8.93 to do away with 
the said ceilino from the pay Rules 
for the three All Inj.a Services, A 
per the general princjples of financial 
propriety, however, these amendments 
ueie made prospective In fl3tUa . 
making them errective from the date of 
their publication In the Official  
G'otte viz. 6.8.93." 

However except l:;bt dotltOtiOh as reqards prospective operation 

of the ritth Amendme 	mules as mado above the other 

S 	 contd... 	/- 
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contcntic 	rsr 	by Ahc respondent o • 1 hCh we have 

t out eLc 4 C d 	no 	ec rnsr.ly zun 	outtur to t. ht Ct)flt Cflt.itJr1S 

of the eppli::rE. Lo fuiiy arce with the i.eu teken by 

the Charidia1:h Lrc.h ih $)rjtam Slngh'a case arid the reasOfl5 

adoptd in vupport thtrio', it is thtirerore not necessary 

to enter into ny freh discussiOn of all those points 

which were 	hat judont. with respeCt, therefore 

tie, follOu the raicJ juciçtfleflL and in our op3.rtion it equally 

applies tp the Pr 	irrit 	p1i.ntS. 

7, 	Howcier 	;I12 rUC5tiOfl .s to whether benefit can be 

given retrospet"lY prior to 6.a,93 needs to 	' dealt uith, 

In our vL the poi1ioIi of thC of ficers as wes prior to 

.8.93 arid c thos whø continue to ho'd the 
IA5 posts after 

that data Wodld n 	be dltfeent, The fifth Amendment Ru1e5 

r 	 ' r' 	)rP)iflP 

 

thp eistiflc) rules which 

placed restr?int oh plitlibilitY for epci pEye in 	b hi 

copnCtiOfl a ref rce to the decision of the Supreme Court 

in the case Of AtI India Rerve Bank Reti'ed Officers 

AssociatiOr 	
LJcort of hdi8, AIR 1992 S.C. 767 would be 

apt to be made. fl 
thai; decisiOn the decs1Ori of the Supreme 

Court in 3,S.takara and Ors. ..vs- Union of 
India, AiR 1983 

 10) 
S.0 130 he been piitiCeCl t and tt is observed (in para 

as followS 

"Nalcara'8 judgment (AIR 1983 C 130) 
has itself drawn a 4stinction betJeefl 

an existing schcme and a new scheme. 

tJhe'e an e xstiflg scheme is revi8ed 

or Uberalised all those who tire 
governed by the said scheme mist 

ordinarilY receive th benefit of such 

revision of 3dberali88tt0fl and if the 

Ste reiIee to deny it to a group 

thf!ot, it must jpifY its scttOn 

op the t0uh5tP 	of ArtiC]e 14 and 
must hoJ that 	ceraifl group is 

dried he behefit çf rtVLOnfLb 0  
itsation on sourd rOA$oft and not 

OOfltll. . 

• 	 : 
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C. Ofl t,ht 	hi an 'aprC 0r the 

thC Stete 	C1d 	to eviC Th U1 	
p1flCP 	

is th3t 

lhEDahi5e an 	
tin pen on rocial 

8 VtU tO BUCth 
the 

U. QEr 	
to pflSi0 	

it 

ca 	
qt3 	

tent to  

ect° of the 
pflS10fl 	

nd den t' 

t others by dr.aU1 
	art 

cut 	
line uh1 	

cannot 
be just ifi 

o rat 10fl1 	
OUd and jS ho11Y uflCor 

 t e  

te 	jth the 	
to 

As seen 	

flft Amendment Ru1CS atE 
1 the natu 

	

of rev iifl an( 	
thC 

od provisi0fl Uhi 	
p1E 

a restr t° 	
th 	

of pay plUS 	

H

axation 
urit 	

tate 	
No. 

d0C50t ECt 
out any 

rat° 	
0nfe inQ the 

b$flflit O 

(ub 	
to 2r pti 	

to CaU 	
2 in IlIrd Sch6dU 	

of 

° 	 Indeed 

	

Pay ul5° 	
o;e) 	

from 6 	.9•  

have bt 	
in brdet to 

	

miti 	the qeflU 

of th? ptOm0 	
0ricet8 ° th 	

ximum extent 

grievances 

iCi 
that eVt the Ministry of 

LSU 
had 0pined that 

the beCftt p 	
b 	xtC 	

to 811 b 	
seems to have 

tkt9 

say 	

dmin15tt1 

dei$0r 	
:hat bsha 	

althOWQh no 
0piniOfl  

	

befl et8$ 	th3 it 
may be dOne so 

is 

retr0Spt1

8b1e of tl kt 

Hou 	the 	
of 

£n i 	5Jç 	

0fiC5 whO 
hC 

thb 	

etiD pdot to 
S ion 

	

1 	
that 0 	

egisl8t0fl wou'd 

ru l e  

ordif3nilY 	
teospct0 	

uflC 	
5pecif 	

flY madO 

	

apP1 	
t5P 	

would ot be 	
in 

U 	
rePt O 	

rlB in qUeSt1° 
whth 	e 	in the 

n8t98 	
a pOY düt° 	

the liQht 
O f a deCIStOfl of

In 

th 	
hU5 

het apP0a 	

a 

/ 	

ontd. 
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VL  

d 	tct vic th .fl taken by thE Ch;h 	
on 

- 

	

	parity Of r5Oflifl9 th r3tiO Can be a:ujcd to officers 

who FetiIEd 
prior to 6.B.93 as they can be described as 

jrni1arly situated persons. HoweVer th observations of 

the Supreme Court in Reserve Bank Retired Officers A
s sociation'S 

case (supra) in pars O 
once aoain have to be noticd where 

it is said thus 	 - 

6ut when an employer introduCeS an 
entirely new sherne which has no 
connection wit the existing scheme, 
diffeDeflt considerations enter the 
decision makifi; process. One such 
consideration rray be the finalcial 

implications C . the  scheme and the 
extent of capa:ity of the employer 
to bear the burden. Keeping in view 

its capacity to absorb the financial 
burden that the scheme would throw, 
the employer wu1d have to decide t of' applicab].uitY to upon the exten  
the scheme. That is why inNakara'S 

this Court drew a distinction 
cCnt 	- 

 
CJ En 	 n 

scheme in its libetaliSed f'orn and 
introduCtOfl cf a wholly new scheme; 
in the case of the former all the 
pensioners had a right to pension on 
uniform basis and any di-viSiOn which 
classified them into two groups by 

• 	 introducing a cut off' date would 

ordinarily violate the-principle of 
equalitY in treatment unless there is 
a strong rat i cria le discerflible for 
-so doingand the same can be supported 
on the ground that it will subserve - 

the object sought - to be achieved.BUt 
in the case of a new scheme, in respect 
whereof the retired employees have 
no vested right, the employser can 

restriCt the same to certain class 
- of retirees, having regard to the 

fact situation in uhich it came to 
be introduced,th9 extent of additiÔ1il - - 
uinanciar burenth3t it will throw, 
the capacity of' the employer to bear 
the same, the feasibilitY of extending 
the scheme tO all retirees regardless 
of the dates of their rtii'ömnt, the 
availabilitY of records of every 

retiree, etc. etc." 	- 

8. 	on the touchstone of these 
guidelinifl our opinion 

s hae--.tO be extended to pre 6.8.93 
the Fifth Amendment Rule  

the ntu'Ee of continuance of the 
retirees as these are in 

	-- - 

contd... 12/+ 
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st,iri rul urUer wich special py wc pycble in 

libre1ised fom flC it is not a$ if for thfi firsts tjmc 

5p:ial py ha becn introduced by th 	rrendment rules, 

in tt.st view of tho rter the reLired IiS o lficeic have to 

bE treted to havc c.. riQht to receive the spcciai pay 

within the limit sot in second proviso. Any classification 

of the ffjr jj -j to two groups by refeience to the date of 

pjbliction or hmendrnent Rules 1993 particularly as t,he 

oect to be achievsci by the amendment is to mitigate the 

• gefluine grievanceof promoted officers would be discriminat. 

The gri vence can not be only of offic6rs who happen to be 

in sorice on 6.8,93 or thereafter. Ihere is no discernible 

rationale in purporting to do so, 

9. 	 in the written staterent the respondent No.1 have 

J4 	 ••• 	..•.,. 

proprieY, aiiondwants were iad6 prospective in nature making 

them effective prom the dt5 of their publication in the 

official G82ettci viz, 6.8.93. The respondents aisciseek 

to justify  the prospective operation of the rules by 

contending that the rationale behind the restriction, was 

to ensure that ofiqers in these grades who are drawing 

special pay do not draw more pay than the officers who are 

in the respective higher grades but are not in receipt of 

special pay. This according to respondent No.1 is aimed 

at maintaining parity with the post or DIG in the IPS 

which is a super time scale of this service and whose pay 

is 1.5100-6150/. Although the said respondents concede. 

V that the applicants continued to hold su*e-r time scale 

which carried the special pay but contend that they were 

not entitled to draw the special pay in view of the fact. 

contd.... 13/' 
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th.t ttii p' j fl th 	5ior tind 	 uc Fixed 	t thc 

maximum of ti qxad: Viv 	
ihO said respondents 

elso axpr6E th 5poherSiOfl that if the amended rules are 

a pplied to the 5 ppl:LEflts 
then it would be open and and 

other promotad Of"Corsmay also 
step in for grant of 

jmi1 	bBfl€fit.S0fl 
onE pretext or the other. We find no 

force in any or the contentionS. In 
advancing these 

contentions thH resPondents are trying to compare 
the 

position of eppiiCsfltS with officers in other sit65 

overlooking that in saying so they are admitting that as 

between the same st of officers, namely, 
lAS, they are 

fcrming two groups and are treating them unequallY. Noreover 

• 	if the relaxation wa s thOught necessarY to be made even 

there would be a ttonger rEaSOfl to dc so in respect of' 

those who titit3d prior to 6,8,93 whos$ pre revised pay 

acal waS nc copeable w ith the revised scale. The Rules 

do ot contain any jfldicEitiOfl that these wer$ intended to be 

0r to 8void similar claLm from 
made prospective in operati  

0f1Cer$ who belong to other services. 
Under the civcumstsflp0s 

no questidr f firacial proprieY can 
arise as contended 

by the 
rs&podeflt5. Hoj the grievance of the officura 

• from the other siC85, if any, should be dealt with 

is a  matter 
 for the Central Goverimeflt to tackle 

indpefld9fltiY and that cannot justify giving discrimina-

tory traatIflE3L to the same homogeneous claS8 Of officers 

by bringIng about 
an artificial division batweOn them 

resultiag in violation of principle of .  equality. 

	

7: 	

contd.....14/ 

..... 	,.-- 
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Hc'nc 	ie r 	 E. uicct  th€. 	L-: 	cortcntion! 

10. 	WJ tht:rrf& 	':ld that the r--tt-r+e44ifl contircc 

• 	 in the first prc'visc tc cleuse 3 under' the headinq 1 6-osts 

CtC. 0  in schedule JU o the Indian AdministraUve Service 

(Pay RulE) 195 was net applicable to the applicants and 

• 	 they are ?ntit.ed to clirn the special pay ,  foi the periods 

mentioned by them subject to the qualifications,firstly 

that at the maUcl ta they should have been holdin9 the 

post in the grade whicn attracted payment of special pay 

under the iAS(Pay) Ruls, 1954 and ,sccondly,subject to the 

second protljso to clause 3 restricting the maximum 

6150/ per month. The conseuentiel payment of arrears 

can be made provisionally subject to the result of tne 

SI_P pendirio in the 5ureme Court against the decision cf 

in the case or gpplicents in the two cases before the 

Chandigarh pehch. Needless to say that the decision of the 

Supreme Court in that SI_P should also oovern the cases of 

the pre;ent. appiiccinta.. However in the absence of any order 

of.stay çrrted ih that SI_P we see no reason as to why the 

respondents should net consider the claim of the applicants 

and alou the same prcilsioally at this stage. 

11. 

 

Tho dLffcuty that however arises in our way to 

grant rElief ih above terrnsby reason ofthe f'ect that the 
0. 

applicants have approached this Tribunal without flrst 

approachiicj the respondents with their claim for payment 

of the specia' pay in view of the Fifth Rmendment Rules. 

If even thereafter inspite of the decision of the Chandigarh 

oontd.. 	15/-. 
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cnch cnJ t.t 	cpinCfl of the Law 	iritry 	
iricatcd in 

the uritt&n 5ttrflIeht the respondents were  to refuse to 

qrant them t:h peytnt then that would have afforded the 

applicfltS 
a cause of ection to approach this Tribunal for 

suitable reliEf. On the present frame of the applications 

all 	that 	can 	be dor3b 	J,t..to 	declare 	what 	the 	pcsitiofl of 
	law 

is 	relet mc) 	to 	thc 	c).fl' Of 	the opplicants. 	The 	entire 

exercise of 	heainçi thus turned 
to be more Of 	academic nature 

which 	houEvE 	beCat 	inevteblC 
as 	respondent 	No.1 	have 	- 

asserted in the written statement that the rifth Amendment 

Rules 	are 	procpectiVe in nature effective 	frc 	6.6.93. 

Moreover in 	the 	absence of the 
legal position 	being clarified 

by 	us 	if 	the 	(3pplicantv were 
to apply to the ajthorities 

conC,?TflOö 	th. 	rnt. 	iSke)y 	to 	
be 	releCte 	in 	view of 

the stand t skcr h the rc:sçCflCCt 	o • 	in t n writtfl t 

We thereforf thouqht that in order to secure the ends of 

justice it was necesSary for us to express out opinion- on 

the correci position of the law rather than require the 

applicants first Lo apply to the respondents and thereafter 

again approach the Tribunal if their prayer was refused. 

12. 	Mr 5arn 	the learned Addl.C.6.S.0 for
- the 

respondents submitted that the reliefs claimed are batred 

by limitatioti and on that ground the application should be 

rejected. 'Mr Roy or the other hand submitted that the 

app li cationE.. have been filed in view of the amendment of 

the Rules made on 6.6.93 and therefore the bar of 
limitation 

does not 	
In the circumstances of the case  we are not 

inclined to hold that the claim is barred by time 
and in 

y iiicll,ned to condone the delay in the 
any event we an  

interest of jutit;e. 

çotd... 16/- 

-: 

1•  
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13. 	Jr 	Ucht" of the above diCUs5i0fl and with th 

position of law t:sirio discussed we direct the applicants 

to apply to the appropriate authority for payment of 

amount of a rears of the special pay as cleimed in the 

respective appiication, The routhorities concerned 	y tac 

V 

administrativO decision and pass suitable ordera on thse 

applications subCt to the second proviso to Rule 3 under 

the heading 3-PotE" in schedule 1H of the Indian 

AdrninistratiV(Pay) Rules 1954 and eliibility of ea:h Of 

the applicants with reference to tne periods for which the 

payment is claired. Such application to be filed uitJir, 

one month from the  date of receipt of' a copy of' the crder 

The concerned authority shall dispose of the applications 

as far as p'actirable u.ithn 	rror1tn 	f jori the date c 

receipt of' the ssme from the respective applicants. 

1410 	The applc'atior 	partly allW6d. No oder res 

to coSts. 	/ 
1) 	 1 

Sd/.. VICE CHAIMN 

Sd/.. MBER (AD) 

TRUZ CCY 

; 	 '' 	•''•'' 

!; 

)  kk;V 

0 



e Chiof 3oc4retary to the  
s,r.rront of TrpurEi, 

/2 ?- 
2C 

Subject: grant of Special Payto lAS Cfficer regardla8s 
restriction on pay plus 3pc 11 Pay not 

U X Ceedi n2 the maximum of the ticale. 

S .i r, 

i had m3de an application to ;he Secretary, 
Mppointrnen, & Servicw Depa;tm&rt on 4-1 92 praying 
for grmL of Special Pay to me for holding the following 
pcts for ho duration rioted aairist each in view of 
the deci.in of C.A.T. ( ChandLgarh Bench decision in OA 
No.369 i;I uf igei ( Prjtam iInh Us. Union of India). A 
copy of t 	said application is enclosed for 	ready 
ref e r e nc o, 

Duratjonf hiding the  pos to  

1, 

 

UirCctc, V of. tarid 	
'lc'A..go to 31- 5 .90 Records & iettlement, 

2,. Lx 	ffjcj0 jt. Secretary 
ievenue upartment. 	1-6-90 to 292_92 

• 	 These post8 carjsd Special, pay 	.400/- for ,  ost at 51. No.1 and 	 for the post at St.. Po,2 8 per  
the Notification :Lssued by the State Goverrment, 

But unf'orturiately the saa was not Sanctioned to me. 

Findjnq no othu ajtarjnatjve, I mda an PPlic.itior to the Cential Rdrnjnjstratjve Tribunal, Guwahatj being Case No. ( R/152/94 'for a decision ;egardjng payrrer,t of 'arrears of Sucja1 pay as aforesaid The Cer'tj Administrative Tribunai Gutahtj ha8  c.1 	 upheld my ; im 	
directed me to apply to yàu' for Payment of 

41. 

striveTrbu) uwtj is encsecj herewith f 
reudy refenc e . 

I-5h11 be extremely grateful ifarranqernents 
are made to pay the fr rears of Spec ia Pay 'to me within 
tr period cf 3 montcis as Str1puJatd by the Tribuna). 

LnL u: 	
Yours t'ithfu3 ly, 

/t/f ciç6 
( Naresh Ch, Dab ) 2_,L 1Y95. . 	 amnagr. Road No.5 

P.U. Ramnaar, Mgartala 
Tripura, PIt_ 

I 


